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MR. SPEAKER : We h*ve «lf«dy fixod 
up a Debate on Flood.

SHRI S, M. BANERJEE (Kanpur): 
Thê  Business Advisory Committee decided 
that 2 or 3 hours should be devoted to floods 
In U,P„ Bengal, Bihar and other places, im-
mediately after the Grants are over, i would 
request you about it, Sir. In UP, more 
than 2,000 villages are washed off. Let the 
Minister make a statement on that. 1 would 
request you kindly to fix up that discussion 
also.

MR. SPEAKER : We are quite used
lo understand each other now.

SHRI S. M. BANERJEE : You may 
ask the Minister, Sir.

12.03 hrs

RE : QUISTION OF PRIVILEGE

SHRI KRISHNA HALDER (Aujgram) 
rose—

MR. SPEAKER: The hon. Member
may mention briefly the point of privilege.

SHRI KRISHNA HALDER : Mr.
Speaker, Sir, 1 would like to present before 
the House the factual backgroud to the 
privilege motion which I am going to move 
under rule 222 of the Rules of Procedure and 
Conduct of Business of Lok Sabha.

The incident which I am narrating happ-
ened oil the 15th July in Durgapur, which 
is a part of my constituency. On that day,
I went to the worker*' colony of the AVB 
factory of Durgapur, in order to make 
some enquiries regarding retrenchment and 
police atrocities. 1 was told that 4? workers 
of the factoryhad been retrenched and out 
of this number 20 were members of the exe-
cutive com m its of the workers’ union and
6 were members of the works committee. 
I considered it as a case of victimisation 
gainst tbe representatives of workers and 
my v ie ^ :;We '̂;ftrfcrt|ti»ened when I come to 
know that eight workers had been arrested 

MH»-of them i» being

In the workers* colony I was told in 
detail about the brutal way the local police 
under Shri Alin Mukherjee who is the ASI 
are dealing with them. I was told about 
periodic raids On the workers, beatings and 
tortures and even cases where woman had 
been molested by the savage policemen of 
that area. During the course of my enquiry 
as the representative of the people of that 
area to the Lok Sabha, I was shocked and 
surprised by the stories about the inhuman 
methods which are employed by the police 
in that area for harassing and torturing the 
innocent people.

It is against this background of police 
oppression and my visit to this colony that 
subsequent incidents can be properly under-
stood.

I went to the colony at about 5.30 in 
the evening and at approximately 7.30 p.m. 
1 left that place. 1 was travelling in a car 
with four companions, the driver and his 
assistant.

My car was stopped near the Apprentice 
Hostel of the AVB, by the police and CRP 
led by I he same At in Mukherjee, about whom 
1 was told so much by the people of the 
workers’ colony. The police officer who 
was in plain dress ordered me to get out of 
the car and to go with them. I then showed 
my card of the Parliament to him, but that 
infuriated him. He startrd shouting at me 
saying ihat the fact that ! was an MP made 
absolutely no difference, as far as he was 
concerned, and again ordered me to leave 
the car. His behaviour was very insulting, 
rude and uncivilised, and he was all the time 
shouting and using filthy language. He then 
brought me out of the car by force and did 
the same in a much more insulting way to 
my companions-......

MR. SPEAKER : He may mention just 
those points on which he claims privilege.

/ SHRI KRISHNA HALDER : I was 
than forced to go to the police station, in 
spite of my repeated insistence that it was 
improper, that it was infringing my rjghtsand 
privileges as a Member of the Parliament. 
AH my arguments were ignored, end Shri 
Atitt Mukherjee, the AS!, treated all ihat I 
said with either indifference or coniempt.
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After being taken to tfcoMAMC Invests 
gallon centre, I was interrogated by tbesub- 
inspector in charge of that centre, and it was 
not before one hour passed that I was releas-
ed. One of my companion* beaten tip by 
the police, but they also were released with 
jpe. The officer wha interrogated us express- 
6d regret fortfee whole incident. Subsequently 
t ijiiw a press report which slated that the 
.■ :$0PQ had said (hat one dagger was found 
in my car. Let.tn?- state • this categorically 
and with full responsibility that this was a 
big lie and this story was given to the press 
in order to justify our detention. Nothing 
was found or seiz&4 by the police from nay 
car. This story was given in order to 
tarnish my image as a public figure.  .

.  Mr. Speaker, Sir, I am sure that all hon. 
Member? would appreciate the seriousness 
of my complaint. 1 was detained and inner* 
rogated for more than one hour, but this 
matter was not reported to the Hon. Speaker.
1 consider this as a matter of privilege, and 
the persons responsible for my arrest and 
detention are prima facie guilty of breach 
of privilege.

My c 'mpJaints against Shri Atin Mukher* 
jee the ASl, are a* follows :

(1) He filthily abused me, along with 
the CRP personnel, although 1 
showed him my indentity card;

(2) He threatened me while arresting 
me, and forced me out of the 
car;

(3) He unlawfully restrained my move* 
meat and compelled me to go t>» the 
investigation centre, and detained 
me there against my wishes; and

(4) Ail these amounted to molestation 
on bis part,

I alto accuse the sub-inspector in charge 
of the investigation centre and the SDPO of 
Durgapur fqr being a party to this molesta- 
: tion, and particularly the latter for giving 
out a fabricated story lo the ptess.

I would like to make two further points 
in thisconnection, ;

$*1*81 ly;; this; actioncn ■ fibe apa*t>0f the ■ ■ 
police denied me of  '' -tfli.tiwtoflji. •'
constituen t, ap.trt from Its being a matter 
of privilege for the reasons that I have:given 
so1 far. -.■■■■ ;■ .  ■■■i:

•  Secondly, it raises another question of 
crucial importance which, I hope, membê 
Would consider in all seriousness, t am an 
MP and a former Minister of Ctbm*st of the 
West Bsngal G>venvnerit. ff the police can 
be so insulting, so rude and abusive towards 
me. you can well imagine what is happening 
every d.iy to the ordinary citftfen, to the 
common man, who cannot move a morion 
of privilege in this House. This incident 
shows only a fraction of the kind of govern-
ment we are having in West Bengal these 
days, a police raj with complete denial.to 
tbe people of their fundamental rights. I 
appeal to all members of the House, irres-
pective of their £&rty affiliations.......

MR. SPEAKER : He need not go into 
all that.  .

SHRI KRISHNA HALDP. R : This is a 
matter concerning the entire House, this is 
something which consulutes an attack on 
the rights and privileges  of individual 
members,

SHRI M.  K ALYANASLNDAR AM 
(Tiruchirapalli) ; [ want to make a submis-
sion. The hon. member has categorically 
staed in this House that he was under duress 
in the police station for more than ati hour. 
May I know whether that fact was communi-
cated to the hon. Speaker by the police ?

MR. SPEAK 1R : He had divomed
this with me. He has raised certain issues 
which can be split up like this. Theft was 
a certain situation as alleged breach of law 
or any other offence.

SHRI KRISHNA HALDER ; I would 
request you to send it to the Privileges 
Committee,

MB, SWgAKEIl;  ̂was
detained, shown soitte . ■.
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MR.SFEAKER : Molested. He uttd
that Word also.

AN HON. MEMBER : It is a wrong
word id uses.

MR. SPEAKER : So fat at one side 
of (he offence is concerned, if he was 
arrested, the communication should have 
been immediately sent to me either by 
express letter or telegram. I have ascertain - 
ed from my office that it has not been 
received. So I am sending this to the Home 
Minister to verify the facts as 10 what is the 
version from his side. When it comes, 
1 will lay it before the House,

SHRI M KALYANASUNDARAM ; 
Government itself is a parly to this.

SHRI P. K. DEO (Kutahandi) : May
1 say......

MR. SPEAKER : No ( Interruptions)
Why he is cackling like that ? Everyday 
he behaves like this. 1 am not going to 
tolerate ii. I have not given my con*cnt 
\er. I am sending it to the Home Minister. 
The moment 1 receive his reply, 1 will lay 
it before the Hou&e.

SHRI R V. BADE (Khargone) : Can
we not say that it should be sent to the 
Privileges Committee ?

MR. SPEAKER : I am asking frcm
the Home Minister as to what is the 
situation.

SHRI P. K, DEO i May I submit that 
you are adopting a very novel procedure ?

MR. SPEAKER : No novel procedure;
that is the normal procedure.

SHRf P. K. DEO : On a similar 
occasion like this in Shri Ka'jshik’s case......

MR. SPEAKER : He is speaking 
without my permission. As I said, I will 
’°ring it before the House Again.

SHRT PfLOO MODY : I want to say

SHfel PiLOO MOtiy : About the
procedure of thii Hou&e. You have gitien 
a ruling, there Is nothing depriving a 
member from makng a submission in 
connection with a ruling. Thereafter, you 
may rule it out again.

MR. SPEAKER : When I give my
consent to it.

SHRI PILOO MODY : If you do not
allow us (o make submissions, I do ftdt see 
how any member can express his opinion in 
this House.

MR. SPEAKER : Only when I give
my consent to it.

SHRI DINEN BHATTACHARYYA
(Scraniporc) : What is your ruling?

MR- SPEAKER : 1 am sending it to
the Home Minister. Let him give the facts.

SHRI DINEN BHATTACHARYYA: 
You have heard a specific statement from the 
member that he had been arrested by a 
police authority. What is the use of send* 
ing it to the Minister now ? You do not 
believe the member's statement ?

MR SPEAKER : It is not a question
of not believing. I want to know the facts 
from him. UntertupiioW

SHRI PILOO MODY : There is
nothing to do with your knowing the facts.

SHRI M. KALYANASUNDARAM: 
You may have full faith in us. That is not 
di»pu ed. That is a difleren matter. 
But about this question of behaviour of the 
police, I am sure the police would not have 
got any record about the arrest and 
tomorrow they will say “We have not at all 
arrested you.” So, the statement of the 
Member should be taken into account 
rather than a verification through the Hop* 
Ministry. (Interruptions)

MR. SPEAKER: After all, I have to
ascertain the facts.

M* ijpw (5f«m s «r«rar
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MR. SPEAKER : Last time also, we 
had it. We had their version And then 
I tent it to the Committee. You know the 
procedure. We follow that procedure.

SHRI P. K. DEO : You have to take 
note of what the hon. Member has said. 
(Interruption)

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : Why, do you presume 
that 1 am not in favour of sending it to the 
Committee? (Interruption) We have to 
follow the procedure.

SHRI H. N. MUK.ERJEE (Calcutta— 
North Bast): In the case of Shri Tul
Mohan Ram, a member of this House, we 
have proceeded -  the House has proceeded— 
and referred the matter to the Privileges 
Committee in the last Parliament as well as 
in this Parliament on the basis of information 
which was no whit different from the infor-
mation presented by the hon. Member.

MR. SPEAKER : We got the facts 
because after all we have to enquire what 
happened. I am not going to send anything 
else except about the fact of the arrest. As 
far as other points such as d srespect having 
been shown to the Member are concerned, 
I am one with him. It should not have 
been done.

SHRI P. K. DEO : They can ask for
the tacit—(Interruption)

MR. SPEAKER : There is no other
fact. 1 want to know the facts about why 
it was not conveyed to the Speaker. As for 
other matters, 1 say that they are not being 
referred. There is a procedure. After all, 
I have to ask for the facts.

SHRI S. M BANERJEE (Kanpur); 
You have already said that only in the 
matter of arrest, you are going to verify. 
But apart from arrest, there is the question 
of manhandling the Member.

MR. SPEAKER: I am not asking 
them anything about it. Thai, I am dealing 
with, myself. Leave it to me.

SHRI D1NEN BHATTACHARYYA: 
But wh»t !i the protection lh»t we b r a  to
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seek from you 7 What is the protection 
from you for the Member who has **ised 
this question now. (Interruption)

MR. SPEAKER : Order please. At 
far as the other matters are concerned, I am 
not sending. I want to know the facts 
about the arrest. As far as other matters 
are concerned, I will lay it before the 
House.

SHRI CH! NT AM ANI PANtORAHl
(Bhubaneswar): Sir, are we to understand 
from you this way ? You have split the 
motion into two parts. You have referred 
only one part to be confirmed by the Home 
Minister. The other part, you have referred 
it to the Privileges Committee.

MR. SPEAKER : This is an august 
House. You are alt Members of this 
House. (interruption) So far as any dis-
respect that is shown to a Member of this 
august House is concerned, I feet much more 
concerned about it. So far as the contempt 
of the House is concerned, because of non-
intimation about the fact of arrest, 1 want 
to know about it.

SHRI TRID1B CHAUDHUR1 (Berham- 
pore) : Let me make one submission. With
all due respect, I would like to point out 
that if you have followed the statement 
made by Mr. Haider, be has said the polioe 
never claimed, never said that he was 
placed under arrest. They have never said 
that he was arrested ; the police know. 
A simitar thing happened with me and 
Mr. Madhu Limaye in the third Lok Sabha; 
we were put in a car, taken down from the 
pla le, and then tucked away to Moghul 
Sarai. These things happen. That matter 
was referred to the Privileges Committee of 
the Third Lok Sabha but the Third Lok 
Sabha was dissolved and that matter could 
not be pursued.

lit this case he is not saying that he was 
arrested. Ife was not arrested. He was 
kept under duress and wrongful detention 
while discharging his duties as a Member 
of Parliament. Me was never arrested ; the 
police will never ity  that he was arrested* 
There is no necessity forverifyingor ascer-
taining that fact. You can stT**ghta*ayon 
the basis of the etitement that he has made 
send ; the ^^uestion to . - ^ ' 0 ^ 4 eges 
Cotrtmittej^ ■ • ■v'-
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DR. MEUCOTB (Hyderabad) ; U th* 
police do oat am tt him, how cut they take 
him to the police station ? They cannot 
take him to the police station. That it the 
first thing. They always say detained, etc. 
All that comes later on. Without arrest 
they cannot take him to the police station. 
But that is the method of the police.

Secondly, we represent nearly a million 
people. Here pritm  facie you have got to 
believe a Member of Parliamsnt what he 
says on this question here. You have got 
to protect the right of Members. Tnat is 
my submission,

MR. SPEAKER : 1 have already said 
that 1 want to know whether he was arrested
or not......... (Interruptions). So far as the
other matters are concerned, if he was not 
arrested if he was taken to the police station 
and detained there, we shall deal with it. It 
will come before you ; all of you will see 
that it is done. But 1 must know whether 
he was arrested....... ((Interruptions).

SHRI TRIDIB CHAUDHUR1: If this is 
the attitude of (he Chair to the privileges of 
Members, when they are manhandled by the 
police and forcibly detained at the police 
station, 1 at least do not like to take part in 
the proceedings of the House.

Shri Tridib Chaudhuri then left 
the House.

SHRI P. K. DEO : You cannot reduce 
this House to a farce.

Shri P. K. Deo and some hon* 
Members then left ike House

SHRI DINBN BHATTACHARYYA : 
You are playing into the hands of the 
Government......(Interruption*).

MR. SPEAKER : I am sorry if you do 
notlike it......{Interruptions).

SHRI SHYAMNANDAN MISHRA 
(Begusaral)•: You are perfectly right in 
collecting at much information as is iiece- 
ssary for the consideration of this matter, 
bm my bumMe submission i* whether the 

want to gather are material 
to the consideration crf ihe question namely, 
whether tbivi* a privilege issue or not. Even « ft lg 4ttM  ty  ti»  other party that he was

not detained and.was not put under restraint* 
would that prejudice the consideration of the 
matter as a privilege issue ?

MR. SPEAKER : I have not rejected 
this motion ; I have not refused my consent 
Alt I say is that I want to know from the 
Home Minister whether he was arrested or
not......(Interruptions). I have not given
my decision. If you do not allow even 
this much to me, what is the use ?

SHRI SHYAMNANDAN MISHRA: 
That is not material.

MR. SPEAKER : It is pending for my 
consideration. Before giving my final con-
sent, I have the right to ascertain whether 
he was arrested or not.

SHRI SHYAMNANDAN MISHRA : 
Nobody quarrels with that, but that will 
only increase the enormity of the offence. 
That will not materially alter the nature of 
the case.

MR. SPEAKER : It has always been the 
practice, when a Member is arrested and 
intimation is not given to me, for me to ask 
why that has not come to me.

SHRI SHYAMNANDAN MISHRA t 
We leave the House because we feel very 
strongly in the matter.

Shri Shyamnandin Mishra and some
hon. Members then left the House.

MR. SPEAKER : I think it is very 
unfair.

SHRI S. M. BANERJEE: Once a Mem* 
ber makes a statement—he is as honourable 
as anybody else—the matter should be 
referred to the Privileges Committee. Once 
it is verified by the Government, the other 
report will come. Let the report come. 
Let the Privileges Committee be seized of 
the matter, and they can consult the Home 
Minister and ask the other Ministers also 
to come. Otherwise, this will be setting up 
a wrong precedent, and it will be an 
encouragement to the CRP and the police 
who wilt even beat our Members without 
any fear, and if we approach, the Home 
Ministry will intervene. Kindly revlse your 
position. .;; I ' : ‘ "■
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io you and sanction has to be accorded by 
you. In this particular matter, before it 
was brought before the House, it would have 
been advisable if you hrd asked the minister 
a* to wh?»t the facts were, instead of asking 
him here on the floor of the House.

MR. SPEAKER : He was not there at 
that time. {Interruptions). The member 
himself said that he was arrested. So, I 
wanted to ask the minister why that com-
munication was not sent to me. So far as 
disrespect and other matters are concerned, 
1 have said 1 am one wiih the members. 
But so far as the factum of arrest is con-
cerned, i was asking the minister why it 
was not communicated. Let me know the 
reasons and along with that, I wanted to 
send it to the privileges committee.

SHRI R. V. SWAMIN ATHAN : What 
is the communication )ou are expecting ?

MR. SPEAKER : I want to know why 
I was not informed.

SHRI K LAKKAPPA (Tumkur): When 
you arc ascertaining the facts of the matter, 
they want to cocrcc you and influence your 
decision.

MR. SPEAKER : I am not influenced 
by any coercion. 1 am following my own 
judgment. 1 am doing whatever I think 
proper, according to my best judgment and 
my conscience. I tell you that 1 am nut 
going to be bought. It can never be done. 
1 cannot be ceerccd. i will do whatever is 
fair and just.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND 
TRANSPORT (SHRI RAJ BaHADUR): We 
express our fu'l confidence in the fairness and 
impartially of the Speaker, Sir, we have every 
confidence that you will protect the rights 
and privileges of every member of the House 
and 1 am sure we will co-operate with you. 
We are srorry that our friends have walked 
out of the House. This it not a matter which 
they should have taken in that light. Sir, 
yOu are the custodian of the rights of every 
member and you will certainly see to it 
that our rights and privileges are protected. 
Weshall certainly co-operate with you there.

MR. SPEAKER : When (bey met me 
ift my chamber 1 told th-ra that I take it as 
a breach of privilge but I want to know 
from the Minister about the fact of the 
arrest. But here it took a different turn. I 
am really surprised at what has taken place. 
I have already told them that 1 fully sympa-
thize with them and that 1 quite appreciate 
that he was shown some disrespect. But, 
so far as other matters are concerned, I 
cannot just be cowed down like that. It i/t 
not tbe proper method.
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